
REGISTRE0 

CENTPLAL ADMINISTRATIVE TRIBUNAL 
BANGAL(E BENCH 

oa 

Commerci'1 	plex(BDA), 
Indiranagar, 
Bangalore 560 038 

Dated : 	- 

REVIEIiJ APPLICATION NO 	57 	J8( ) 

IN APPLICATION NO. 1678/8(T) 	- 

W.P. NO  

Applicant 

DG, E5IC, Now Delhi & another 	V/s 

To 

The Dirsctor-Gsnsral 
Employees State Insurance Corporation 
ESIC Buildings 
Kotla Road 
New Delhi 

The Rsgional Director 
Employees Stats Insurance Corporation 
No. 10, Binni Fields 
Binnip.t 
Bangalore - 560 023 

Shri T. Abdul Razak 

Shri M. Papanna 
Advocate 
No. 99, Magedi Chord Road 
Vii ayanaBra 
Bangalore - 560 040 

4, Shri T. Abdul Razak 
No, 10, Corporation Quarters 
Bsrli Street Cross 
Shanthinagar 
Bangalore - 560 023 

5, Shri S. Vasantha Kumar 
Advocate 
/i R.V. Shetty Layout 

Subject: SENDIWD COPIES OF CRDER PASSED_THE BENCH Seshadripuram 
Bangalore - 20 

Please find enclosed herewith the copy of DER/W 

passed by this Tribunal in the above said Review 

application on - 20-8-87 	- - -. 

T'k C 
DEPUTY REGISTRAR. 

(JUDICIAL) 	 ) 
End : as above 

R E C E I V E D 
çiary 

.................. 



BEFORE THE CE:TRAL AJFUNISTRATI\JE TRIBUNAL 

BANLALCRE BENCH: BANGALURE 

DATED, THE 20TH DAY OF AUOUST, 1987. 

PR ESENT 
THE HON' BLE MR. JUSTICE K.S.PUTTASJAMY 	.. VICE CHAIRMF%J 

AND 

THE HUN' BLE rnErBER (ADr1N.) , SHRI P.SRINIVASAN 

REVIE'J APOLIATION N0.57 OF 1937. 

1 . The 3irector Lleneral 
Em1oyees' State Insurance-
Corporation, ESIC Buildings, 
Kotla Road, NEJ DELHI. 

2. The Reicnal Director, 
Ernjloyees State Insurance- 
Corporation, N.10, Bnni Fields, 
B1nnipet, B3n;alore-23. 	 .. Applicants. 

(Shri M. )a?anna,-ivocate for the aplic:nts) 

-V - 

Shri T.Abdul Razak, 
Then Manager, Local Office, 
E.S. I. Cororation, 
No.10, Corporation uarters, 
Berli Street Cross, 
Santhinagar,Banyalore._:3. 	.. 	Respondent. 

(Sri S.asanth Kumar, 	for resDondent) 

This ajolication coming for nearing this day, 
VICE CHA IRAN made the following 

, 
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ORDER 

In this review application made under 

Section 22(3)(f) of the Ariministrative Tribunals 

Act,19B5 (the Ict), the arplicants herein,uho 

were resondents, have sought for a review of the 

order made by this Tribunal on 16-4-1987 allowing 

Ajolication No.1678/86(T) filed by the resDondent 

herein, who was the applicant in that case. 

In his application, the respondent had 

challenged the cometence of Reional Director, 

ESI Corioratiori (Ro) to initiate discinlinary 

Droceedings against him, which had found favour 

with the Division Bench on the ground that the RD 

was nct his a000inting authority. But, a Full Bench 

of this Tribunal, in its oJinion rendered on 10-8-1 987 

in Aoolication Nos.473 and 474/87 while examining 

this very question had over—ruled the decision 

rendered in ADplication No.1678/86(T) and had 

concurred with the earlier contrary view exDressed 

in Aoplication No.1653/86(T). From this, it follows 

that the view expressed by the Bench in Aopli.zation 

No.1678/B6 filed by the resondent, discloses an 

apparent error on the face of the record and there-

fore the same calls for a review. 

In the light of our above discussion, we 

allow Review Aoplication No.57 of 1987, recall the 

order 
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order made in Application No.1678 /86 and 

direct that the said application be restored 

to its oriyinal file. 

4. 	Review ADli ation is allowed. But, 

in the circumstances of the case, we direct 

the parties to bear their own costs. 

( K .S PUTT AS1JAM  Y) 
VICE CHAIRrIAN. 
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/1 	 (P.SRINI\JASkN) 
N1EMBER(A) 
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ANGALOR 


